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C'P 

APPL ICAN T(§)—, 

for the aPPlicInt- 

AtAdvocate for the Respondents. 

YS _C.2U.Lt~' !~_Qr CLE3 

16.8.9 	Mr S-Sarma for the applicant* 

Mr- G.Sarma,Addl.C.G.S,C for the 

t!, respondents. 
yj 

By consent list for admission 
Alto 	 on 9.8.96. 

Member 

P9 

	

9.8.96 if 	 Learned counsel Mr B.K. 

Sharma for the applicant. Mr G. Sarma 
learned Addl. C.G.S.C., for the 
respondents. 

	

.,ist 	for consideration of 

0) / 	 . . 	 11 	admission on 13.8.96. 

.V" m  e Ote r 
e- o 	 -~0`6c D7. /Y~ ; (V/ oa'2~?d 	 nkm 

(2- 2- APf 	 : ,, Learned counsel Mr 

~S"arma""for the-applicant. Learned 
iddl.c.G 'oSoC* Mr,G,s arma for the 

respondents, 

Heard mr. B *K*Sharma for 
Adinission. Perused th e* - contents 

sit of the application and reliefs 

sought for. Application is 
Admitted. Issue notice on the 

respondents by registered . post. 

contd/— 
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OA~ 1'36/16 

13-8-16 Written statement within 6,eweeks. 
List for written staterftent and fur-
ther order on 24-"9-96* 

Steps within 3 days* 

im 	 Member 

24 *_9 *96 	Mr S-Sarma for the applicant. 

_107 

mefi6r 

Written statement has' - been---submi- 
Eit~d,: Case —reaa-y-16-i'hearing. 

List for hearing on 18.10.960 

kx.,41  C",-" 

18.10.96 

. 	 .... 	 ... 	 .. 

trd 

28.5.97 

A 
-7-1 	. - I)— 
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None for the applicant. 

Mr. G.Sarma, 	AddI.C.G.S.C. for the 

resPondents. 

List for hearing on 6.12.1996. 

6_-- 
Me&er 

Mr S.Sarma - f or t1he applicant o. Mr d& Sar 

Addl.C,GAS,C for the respondents. 

'117he case is ready for hearing. List on 

4.6-97 for hearing. 

. k,  
membe' ~ 

bv_ k\- 	 P9 
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4.6.97 	Mr G.Sarma,learned Addl.C.G.S.0 is 

present and ready for hearing. However, Mr, 

S-Sarma,learned counsel for the applicant 

submits that he may be allowed short adjourn 

-ment for further clarification of the case. 

Prayer allowed. 

Hearing adjourned to 18.6.917. 

J er 

pg 

18-6-97 	 Srd A.N.Gupta applicant in person 

is present# Hearing is adjourned to 

9-7-930 

Im 

A'~ 

IZ- 	 --J 

9-7-97 	 Mr.S*Sarma learned counsel on behalf 

of Mr.B,K.Sharma seeks adjournment for 

further instructions,. None Vj!_ppondab 

Hearing adjourned to 23-7-97* 

V 

23.7.97 	 Heard the learned counsel 

for the parties. Hearing concluded. 

Judgment reserved. 

M ib d-r- 

nkm 

20.8.97 	 Mr S-Sarma for the applicant and 
Mr. G-Sarmatlearned Addl-C.G.S.0 for the 
respondents 

Judgment pronounced. Application 

is disposed of , in terms of the order. No 

order as to costs. 

Pg 



CENTRAL 	ADMINISTRATIVE TRIBLINAL 
GUWAHATI 	BENCH 	G UuJ A HA I 

O.A. NO. 	136 of 1996. 
T.A. 	NO. 

-DATE OF DEC 	20-8-1997. TSION 

'Shri Aryendra Nath Gupta 	 PET IT I ON ER (S) 

Shri S. Sarma 	 ADUOCATE FOR THE 
PETITIONER 	(S) 

VERSLJS 

Union of India & Ors. 	 RESPONDENT ~ 8) 

shri G.Sarma.Addl.C.G.S.C. 	 ADVOCATE FOR THE 
(S) RESPONDENT 

THE HON BL E 	SHRI G.L.SANGLYINE, AD*4INISTRATIVE ME:MBER. 

THE HOW BLE 

1 . Whether Reporters of local papers may be allowed to 

sce the Judgment 	? 

To be 	referred to th.e Reporter or not ? 

Whether their - Lordsh ~ ps wish to 	see the fair copy of 

the judgment 

Whether the Judgment , -i s to be circulated to the other 
Benches ? 

Judgment delivered by Hon -'bl-e 	Administrative M 	ber 

4% 
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A 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL*G(JWAHATI BEYCH 

original Application NO.136 of 1996. 

Date of order : This the 20th Day Of August ,  1997  - 

Shri G.L.Sanglyine, -z~dministrative Member. 

Shri A;ryendra Nath Gupta 
presently working as Surveyor of V ~brks 
(Civil) under Superintending Engineer *  
Telecom Civil Circle #  
Laitumkhrah, Shillong- 

By Advocate Shri S.Sarmas B*KoSharma* 

- Versus - 

0 0 0 Applicant* 

Union of India 
represented by the Secretary, 
Ministry of Telecommunications, 
New Delhi. 

The Director General, Telecom, 
Sanchar Bhawan. 
20, Ashoka Road, 
New Delhi-1. 

The Chief General Manager t  
North Eastern Telecom Circle, 
Shillong, 

The Superintending Engineer, 
Telecom Civil Circle, Upland Road. 
Laitumkhrah,, Shillong. 

By Advocate Shri G.Sarma s  Addl*C,*GeS#Co 

& # Respondents. 

0  R  D E  R 

G.L*SANGLYINE,AD14INISTRATIVE MEMBER 

In this application the applicant seeks the following 

re lief s 

'ro set as.1ae ana quasn tne oruer uar-eu Lo&D* ~:Yo 

by which the request of the applicant for 

cancellation of his bill dated 25-10.95 uras 

rejected. 

ii) To set aside and quash the order dated 7.6.96 

rejecting the revised bill di ~ the applicant as 

time barred and threatening recovery from salary. 

contd ... 2 
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iii) Issue a direction to the respondents to process 

and pass the revised bill of the applicant 

dated 23.5 .96 by condoning the delay in submi- 

tting the bill and to , restore his pay. 

i 	 2. 	The facts of the case in short are-,on 4.11.1 , 994 the 

applicant was promoted from Assistant 1 ~4igineer(Civil) to 

officiate in the grade of Executive Engineer(Civil) for a 

period of 89 days with effect from the date he assumes charge 

of the post. The applicant was posted as SW(Civil)* TCC, 

Shillong. He proceeded from New Delhi to ~4iillong on 14-11. 

1994 and arrived in Shillong on 106 .11.1994 to take over the 

charge. He again went to New Delhi on 3.2.1995 and return to 

Shillong on 26.2.1995. fie submitted his transfer travelling 

allowance (TTA for short) bill for Rss- 23,849/_ on 25.10.1995 

for Journeys above. This bill was passed on 14.5.1996. 

During the pendency of the claim he submitted a letter dated 

28-3.96 requesting the controlling officer that his aforesaid 

claim of TTA bill may be treated as cancelled and he indi-

cated that a fresh claim would be submitted by him. on 

16.5.1996 the competent authority informed the applicant 

that his TTA claim vide letter dated 28.3.1996 could not 

be entertained as per S.R 194 -A. He further informed the 

applicant that his TTA bill submitted vide letter dated 

25.10-1995 was passed for an amount of Rs-10,897/- and that 

a sum of Rs-14,103/- was to be recovered from him against 

the amount of Rs.25,000/- drawn by him earlier as TTA. on 

23-5.1996 the applicant submitted a revised T-A bill for 

Rs-25,474/- to the Controlling officer with a request to 

pass the same. In the letter lie had indicated the reason 

for the delay in submission of the revised T.A bill but he 

had not prayed for condonation of delay in submission of 

contd -.3 
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the bill. The competent authority however, on 7.6.1996 

intimated the applicant that the reasons stated for delay 

in submission of the revised T-A billare not satisfactory 

and. the claim became time barred. nlie applicant appealed 

to the Respondent No.3 on 14.6.1996 for condoning the delay 

in submission of the revised T,A bill. He again appealed 

to him on 1.7.1996. There was no reply. The applicant 

submitted this original application on 2.8.1996. It has 

however, transpire& that the appeals were rejected by 

respondent NO.3 on 1.8-1996 according to Annexure-6 to the 

written statement. 

3. 	heard counsel of both sides. The questions for 

determinati - on in this original application are % 

whether the competent authority/controlling 

officer is competent to pass the first TTA claim of the 

applicant after the applicant himself had on 28-3.1996 

cancelled and withdrawn the TTA bill submitted by him on 

25.10.1995 *  

whether the competent authority/controlling 

officer has the power to condone the delay in submitting 

the second or revised TTA claim submitted by the applicant 

on 23.5.1996 ? 

Whether there is any legal defects in the 

rejection to condone the delay in submission of second/ 

revised TTA bill. 

4. 	The applicant had withdrawn his claim dated 25.10.95 

on 28.3-96. This claim was pending final settlement at the 

time when withdrawal or cancellation was made by I  the 

applicant. In my opinion when pending-final settlement of 

the claim the claimant himself had voluntarily withdrawn 

or cancelled his claim s  it was not open to the-,  controlling 

contd.-4 



10 
IL 	 -  4 -  

officer to pass the claim of TTA bill for payment on the 

basis of the cancelled or withdrawn claim. 

5. 1 The second or revised TTA bill was submitted by 

the applicant on 23.5.906 - According to the respondents 

the reasons in support of the delay given by the applicant 

are not satisfactory and the bill was time barred. Hence 

the claim was rejected by the competent authority, respon-

dent N0.4, on 7.6.1996 which was affirmed by respondent 

No.3 on appeal on 1.8.1996. It has been admitted by the 

applicant that the submission of the second or revised 

TTA bill was late by 8 days taking 15.5.1996 as the due 

date for its submission. The provisions of SR 194-A read 

thus : 

."S.R. 194-A.  The right of a Government 
servant to trqvelling allowance,including 
daily allowance, is forfeited or deemed 
to have been relinquished if the claim 
for it is not preferred within one year 
from the date on --oihich it became due." 

The question is whether the terms of S.R 194 permits the 

controlling officer to condone a belated claim of T-A 

including Daily Allowance (DA). The respondents contend 

that there is no provision for condonation of delay by 

any authority. The learned counsel for the applicant on 

the other hand had relied on Order (2) below S.R.194-A 
0 

0 	 and submitted that belated claims can be condoned. on 

perusal of this order however, it shows that it does not 

relate to claims submitted by the employee before the 

controlling officer but it relates to claims preferred 

by the administrative authority before the Treasury. 

Therefore. the contention of the learned counsel is of. 

no help to the applicant. The position is that the terms 

k of the S.R. 194-A.do  not stipulate condonation of belated 

contd ... 5 

. 7 
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claims of TA/DA and the applicant in this case is unable to 

show any other rules/regulattions or order of any competent 

authority of the respondents providing scope for condonation 

of such belated claims. This notwithstanding, the authority 

can exercise the power of condonation of delay if there is 

sufficient cause for such delay and in fact, such power 

was exercised by the respondent NOA when in para 3 of his 

letter dated 7.6.1996 he has stated that the reasons for the 

delay in submission of the revised TA bill were not satis-

factory as the reason given pertains to the records of the 

applicant himself. This shows that had the reason given by 

the'applicant in support of the delaybeen satisfactory the 

delay could have been condoned. The ground given by the 

applicant in his letter dated 23-5.1996 in support of the 

delay in submission of the,revised TTA bill is non-availability. 

of leave period details. The period of earned leave is 

relevant for the purpose of calculation of D.A. The applicant 

was on leave from 6.2.1995 to 24.2-1995. The respondent No.4 

in his order dated 7.6.1996 refused to condone the delay 

on the ground given by the applicant as the details of leave 

were known to the applicant himself being matter of his 

own records. In my opinion there is no perversity, ulterior 

or vindictive motive or arbitrariness in the aforesaid 

order of the respondent NO.4. Further, the applicant cannot 

agitate in this application against t-he order dated 7.6-1996 

passed by the respondent NO.4 without . agitating against the 

appellate order dated 1.8.1996 issued by the respondent NO-3 

as the earlier 'order had merged with the later order. In 

the result, I do not'find any merit in the claim of the 

applicant pertaining to the second/revised TTA bill. 

The application isdisposed of as indicated above. 

No order as to costs. 

G.L. S 	YIITE 
ADN11 IN I STR;A~Tj MEMBER 

j  , 

P9 
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THE CENTRAL AJ24INZSTRATINE TRISEJNAL::GUWAHATI BENCH 

(An application. under Section 19 of the Administrative 
Tribunals Act, 	1985) 

Title of the Case 	 O.A. No. 	of 1996 

Shri Aryendra Nath Gupta 	 hQRlicMt 

Versus - 

Union of India & Others 	 Re spon den t 

1 ,  N D 	E 	X 

S 	Parti 	r 	lo f the documents 	 P Sg2 No s. 

Application 	 1 to 11 

2, Verification 	 12 

3*  An nexu re. 1 : Transfer order dt. 4, 110 4 	13, 	14 

4, Annexure-2 : M*A*Advance sanction 
order dated 10,11,94 	is 

 Ann exu re- 3 : T.A. 	Bill submittedon 	16,, 	17 
25.10,95 

 Ann e'xu r ew. 4 : 	Request dated 28.3.96 for 	18 
cancellation of the bill 

7, 'Ann exu r e- 5 .  : 	Rejection of the request 	19 
dated. 16.5.96(irVugned) 

8. Annexure-6 : Representation dated 	20 to 24 
23,5,96 subrJitted revised 
T.A. 	Bill. 

Pmnexure6-7 : Order dt. 7.6.96 reject- 25 

9 

ing revised bill (impugned) 

Jo, Annexura-8 : Appeal dated 14.6.96 26 * 	27 

 Annexure-9 : Prayer for condo*ation of 28,, 	29 
delay dt. 1.7.96. 

 Ann eXU r e. 10: Extract of rules 30 

For use in Tribunal's Office 

Date of filing 	: 
g Registration No. : 	/-3 

REGISTRAR 

0 



IN THE CENTRAL  ADMINISTRATTIVE  TRIBUNAL:: GUWAHATI  BEN CH 

0. A,  No. 	of  1996 

BETWFMq 

Skid Aryendra Nath Gupta*  
Presently working as Surveyor of Works (Civil) #  
under Superintending Engineer, 
Telecom Civil Circle, 
.Laitumkhra,, Shillong. 

ADD  li can t 

AN D 

union of India, 
repres-ented by the Secretary,, 
Ministry of Telecommunication, 
New Delhi. 

The Director General,, TeleCOMp 
Sanchar Bhawan, 
20,' Ashoka Road, 
N ew,  Del hi- 1. 

The Chief General Manager r  
North Eastern Telecom Circlet 
Shillong. 

4. The Superintending Engineex* 
Telecom Civil Circlet Upland Road#  
Laitumkhra. Shillong. 

#** ~ 	
Re so on den t 

DETAILS OF  AppLICATTON 

1. PARTICULARS  OF THE  0 

The application is directed against the order 

dated 16.5.95 rejecting the prayer of the applicant 

for cancellation of his earlier T.A. Bill (Anneixure~_5) 

and against order dated 7*6.96 rejecting the revised bill 

as time barred (Annexure-7), 

_qqr, 

Contd* . * &P/ 2* 

Yo_ 
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2. JURISDICTION OF THE TRIBUNAL ; 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this Hon'ble 

Tribunal. 

LIMITATION 

The applicant further declares that the application 

is filed within the limitation period prescribed under 

Section 21 Of the AcIninistrative Tribunals Act, 1985* 

FACTS OF  THE CASE : 

	

4,1 	That the applicant is a citizen of India and as 

such4he is entitled to all the rights, protection and 

privileges guaranteed under the Constitution of India. 
I 	. 

	

4,2 	That the applicant is presently working as 

Surveyor of Works (Civil) under the Respondent No. 4. The 

post of the applicant is a Class-I post. 

	

4,3 	That prior to his present place of posting byxAa 

at Shillong, the applicant was working at New Delti, By an 

order dated 4.11.94, the applica nt alongwith others was 

promoted to officiate in the grade of surveyor of works 

(Civil) for a period Of 89 days with ef f ect from the 

date he xmm assumes of the charge of the post, The name 

of the applicant appears at Sl..No. 18 of the order dated 

4.11,94. 

A copy of the aforesaid order& 'dated 4,11,94 

is annexed herewith as ANNEXURE-le  

Con td. . -. P/ 3. 

IT-1,  
'A 
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4,4 	That the aforewaid order of promotion was for a 

period of 89 days att only and accordingly, the applieant 

was entitled to travelling all dwance and daily allowances 

for the period he works on the strength of the Annexure-1 

order. The office at New Delhi by an order dated 10,11.94 

accorded sanction of transfer T.A. advance of Wx22,x$ Rs.32,000/- 

only with regard to the promotion and transfer of the applicant 

Dursuant to the order dated 4.11.94. Although the applicant 

was entitled to an amount of Rs. 34,808/- in tenms of the 

calculation made by the office at New Delhi,, the applicant 

applied for an amount of Rs.32,,000/- and accordingly, the 

aforesaid sanction was accorded. - However, te applicant 

accepted an amount of Rs.25,,000/- only as advance* 

A copy of the sanction order dated 10,11,94 is 

annexed herewith as ANNE)WRE-2. 

t 

k4' 44),  W^ ~j +C~ 

4.9' 	That
~ 
the applicant states 'that af ter he joined at 

Shillong, he submitted a' T.A. Bill dated 25.10.95 for an amount 

Of Rs. 23* 849/.. 

A copy of the T.A. Bill dated 25.10.95 alongwith a 

covering letter.is  annexed herewith ;ks ANNEXURE-3. 
0 

4 

406 	That the applicant states that baka after he 

submitted the aforesaid T.A. Bill dated 25,lo,94,, he found tha t 

the Bill -was not in order andhe was entitled to amount more 

than one shown in te T.A. Bill dated 25.10.95,, Therefore, the 

applicant on 28.3.96 wrote.  to the re-Vondent No. 4 p raying for 

cancellation of his T.A. Bill submitted-on 25.10.95 indicating 

that  he would submit a fresh and modified T.A. Bill. 

Contd, . 9 *P/4,o 
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A copy of the aforesaid letter dated 28. 3,96 is 

annexed herewith as -ANNEXURF-.-4.- 

	

4.7 	That inspite of the aforesaid letter dated 28.3,96 

and inspite of the fact that the applicant did not submit 

his f mesh and modified T. A. - Rill, yet the respondent No. 3 

by a communication dated 16.5.96 intimated the applicant 

that the transfer T.A. claimaid of the applica nt as made in 

letter dated 28.3.96 could not be entertained and the earlier 

bill dated 25.10,95 has been passed for an amount of Rs.lo,,897/-. 

It was furt her stated in the aforesaid communication that the 

applicant has to intimate the office within 7 days as to 

whether the balance mount is to be recovered from any mount 

due or whether the applicant would deposit the amount in one 

instalment. 

Copy of the aforesaid communication dated 16,5.96 

is annexed herewith as ANNMBE =5. 

	

4,8 	That the applicant states that the respondent No. 4 

passed the T.A. Bill of the applicant as submitted on 25,10,95 

ignoring his prayer for cancellation of the said bill and thereby 

allowing the second journey to bring the family of the 

ipslicant. 4 	Further the luggages were restricted to 1/3rd of the 

entitlement. On receipt of the aforesaid communicatkon dated 

16.5.95 the applicant wrote to the re-Vondent No. 4 on 

23.5.96 explaining the circumstances under which the 

submission of the revised T.A. Bill was delayed. The 

applicant explained that due to non- availability of leave 

period details, he could not submit the T.A. Bill earlier. and 

sincehe has collected the said details from record, the 

Con td ....... P/5. 
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revised bill has been submitted. The applicant further. 

pointed out that he could not bring his family when he first 

was transferr d'and explained that because of last minute 

decision concerning more pressing family circumstances, te 

family of the applicant could not accompany him. The applicant 

pointed out that the journey of the family members should not 

b~ disallowed"to his disadvantage for which he has actually 

incurred the expenditure. The applicant further urged that 

even if his luggage and transportation is restricted to 1/3rd 

of the entitlement since he could not bring his family 1 	0 

he was entitled to daily allowance for 180 days on posting 

order not 'exceeding 180 days and thus the entire advance amount 

would be recovered. The applicant submitted a revised T.A. 

Bill alongwith his letter dated 23.5.96. 
11 	 - 	I 

A 
. 
copy of theletter. dated 23.5.96 alongwith the 

revised T.A. Bill'is submitted is annexed as 

ANNMRE.-6. 

4*9 	That thereafter by an order dated 7,6,96 the 

respondent No, 4 reJected the revised T.A. Bill of the applicant 

as being time barred. By the same order, the applicant was 

informed that recovery of the excess amount of the advance 

taken shall commence f rom the pay bill of June 1996 if not 

deposited in one lump sum by the applicant. 

A copy of the order dated 7.6.96 is annexed 
I 	

herewith as ANNMRF-7. 

4.10 	That the applicant was shocked to have received the 

aforesaid order. The said orddr has been passed malafide 

with a vindictive attitude, The applicant in his letter dated 

& 	
. 	 Con td ..... P/60  

M 
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23.5.96 explained his entitlealent and there was no reason 

for the respondent No. 4 to have not considered Idta the 

applicant's revised bill. The only ground that has been given 

for cancellation of the revised bill is that the subsequent 

claim has become time barred. Howevex, it was well within the 

jurisdiction of the respondent No. 4 to condone the delay, if 

any more so when the applicant way back on 28.3.96 requested 

the respondent No. 4 for cancellation of his earlier bill 

dated 25.10.95. For reasons best known to the respondent No. 4 

he was in a haste to reject the subsequent claim Of the 

applicant and has passed the first bill for reasons other . 

than bonafide.. 
I 

	

4.11 	lyhat the applicant states-that as against the 
I 	 an app eal 

aforesaid order dated 7.6.96, the applicant preferred xxk&.bl 

before the re-cpondent, No. 3 on 14.6.96. In his appeal, the 
It 	, 

applicant explained the circumstances under which he . pxayed 

for cancellation of h:bs first T.A. Bill dated 25.10.9.5 as the 

same -was incomplete and as the omitted to .  include the D.A. 

for 161 days. The app -1ica nt further explained the reason Dr. 

the delay in filing the revised T.A. Bill and prayed that the 

delay be condoned or alteirnatively, the original bill be 

p assed taking D.A. for 161 days and the expenses for the 

second journey performed to bring the family be passed. 

A copy of the aforesaid bill dated 14.6 * 96 is 

annexed herewith as ANNEXURE-8. 

	

4.12 	That the applicant states -that the aforesaid bill 

dated 14.6,96 was submitted tkrough p toper channel i.e. 

through the Respondent No.42 and the respondent Noe  4 

is well aware of the pendency of the bill. Inspite of the 

knowledge of the pendency of the appeal, the'respondent No. 4 

Contd,,* .. P/7* 
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started recovery f rom the salary of the applicant to the 

extent of P.-.14,.103/-  against the salary bill of June 1996 

a 
. 
nd thus the applicant did notget a single rupee as salary 

for the month of June. While An resorting to such deduction 

of entire anount of salary of the applicant, the respondent 

No, 4 did not consider the pendency of the appeal and also 

did not even bother to forward the appeal to the appellate 

authority before effecting the recovery. The appeal of the 

applic--mt was forwarded by the respondent No. 4 only on 

10.7.96 after the applicant has I~een deprived of his entire 

salary fox the month of June 1996.- This speaks of the 

colourable exercise of power and highhanded action on the 

part of the respondent No. 4 which is required to be remedied 

by apprcpriate order. from this Hon'ble Txibunal. 

	

4.13 	That having not received any reply to the appeal 

dated 14.6,96, the applicant submitted another representation 

dated 1.7.96 to the respondent No, 3. However, till date 

the applicant has neither heard anything about the fate of 

his appeal dated 14.6,96 nor his subsequent represwitation 

dated 1.7.96, 

A copy of the representation dated 1.7,96 

is annexed herewith as ANNEXURE-9. 

	

4.14 	That the applicant begs to state that Rule 87 

(Financial Hand Book Vol. 1) contemplate& that recovery 

may not ordinarily be made at the rate exceeding 1/3rd of 

the pay unless the Government servant affected as 

receiving or. drawing the excess, acted contrary to 

the orders or without due justification - or 

taken theadvance for a specific purpose, not utilised 

it for the purpose for which the advance was sanctioned 

Con td, 	*P/8* 
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within the prescribed period and failed to refund 

the outstanding amount within the stipulated date. 

From te aforesaid provisions, it is apparent aad 

clear that the recovery from salary does not fall under 

extra-ordinary category inasmuch as the T.A. Advance was 

sanctioned in favour.of the applicant by the appropriate 

authority on full justification. Further the balance amount 

of advance im not spent in T.A. was utilised for D.A. of 161 

days (excluding 19 days earned leave) in view of the fact that 

the initial posting order was for less than 180 days and thus 

the applicant was entitled for D.A. upto maximum period of 

180 days. Be that as it may f rom the rules quoted abote,, 

it is clear that the proposed recovery if at all is to be 

resorted to should not be more than 1/,3rd of the salary 

unlessthe condition laid down in the Rule are satisfied. 

However, the respondent No. 4 capriciously and in colourable 

exercise of power has resorted to recovery of the entire 

salary of June 199 6 to create disadvantage and detriment 

of the applieant. The applicant annexes herewith the relevant 

rule (extract) as ANNEXURE-10. 

4.15 	That the applicant states that the respondent No*  4 

himself could condone the delay of 8 days in submission of the 

revised T.A. Bill . However, the respondent No, 4 not only 

I penalised the applicant by not condoning the delay but he 

event went to the extent of not forwarding the appeal of the 

applicant and resorted to recovery of the entire salary in 

spite of his knowledge of pendency of the appeal. 

4.16 	That the applicant states that the highhanded action 

on the part of the respondent No. 4 dehorse the rule,~as cause4m 

Contd, . o * * *P/9 *  
-Vft 

0 
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great disadvantage to the applicant it and it is a fit case 

where Your Lordships mould be pleased to protect the 

interest of the applicant by passing the appropriate interim 

order as prayed for. 

5. GROUNDS FOR RELIEF WITH  LEGAL; PROVISIONS 

5.1 	For that the impugned orders dated 16.5.96 and 

7.6,96 have been passed in colo'Aij!~-1-e exercise Of power in a 

/~~ highhanded manner-iln the orders intpugned in this 

app li c ation, the same are illegal per seo 

5*2 	For that non- consideration of the relevant provisions 

more particularl Y Rule 87 of the Financial Hand Book has 

caased great prejudice to the applicant which is req uired to 

be remedied by this Hon'ble Tribunal. 

	

5.3 	For that the applicant having made a pxayer to 

cancell ths his bill dated 25,lo.95, the respondent No. 4 /" 

ought to have cancelled the sane and asked the applicant to 

file his revised T.A. Bill more so when the entire amount 

taken as advance was utilised for the purpose for which the -

advance was taken.. 

	

5.4 	For that the respondent No. 4 was in an unholy 

haste to pass the bill which the applicant f prayed for 

cancellation. 

	

5.1 5 	Fox that the order dated 7.6.96 rejectled the 
which 

rdvised bill of the app licant as time barred/-is illegal 

inasmuch as the dekay was only for a period of 8 days and the 

respondent No. 4 was competent to condone the delay, 

Contd.,,,.P/10 

M 
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5.6 	. . For that the appeal of the applicant was pending 

which was sent through the respondent No, 4. The respondent-

No. 4 ought not to have resorted to jecvoery from the salary 

and ought to have waited for a decision of the appellate 

authority. 

	

5.7 	For that resorting to recovery of the entire amount 

of salary is untenable aud in law more so when the corylitions 

laid dDwn :faEx in Rule 87 of the Financial Hand Book were not 

attracted in be instant case. 

	

5.8 	Pot that the action of the respondent No. 4 has 

infringed the fundamental rights of the petitioner. 

6, DETAILS OF REMEDIES EXHAUSTED : 

The applicant declares that he has no other 

alternative efficacious remedy and the remedy sought for hkz 

herein is just, adequate and proper. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE 

The applicant further declares that he has not filed 

any application, writ petition or suit before any other Court, 

Authority and/or any other Bench of this Hon'ble Tribunal 

in respect of the subject matter of the instant application, 

nor any such' applica tion, writ petStion or sait is pending 

before any of them. 

RELIEFS SDUGHT FOR : 

Under the facts and circumstances of the case, the 

applicant prays that this application be admitted and notice be 

issued to the respondents to show cause as to why the reliefs 

Contd., .. P/10* 
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sought for in this application should not be granted *  call for 

the records 
. 
and after hearing the parties on the cause or 

causes that may. be  shoun and on perusal of the records,, be 

pleased to .  grant the. following reliefs I 

8,1 TD setaside and quash the o ~rder dated 16.5.96 by which 

the request of the applicant for cancellation . of his 

bill dated 25.10.95 was rejected (Annexure-5) 

8,2 T 
I 
 b set aside and quash. the order dated 7.6,96 rejecting 

the revised bill of the applicant as time barred and 

threatening recovery from salary (Annexure-7) 

8.3 Issue a direction to the respondents to process and 

pass the revised bill of the applicant dated 23,5,,96 

by condoning the delay in submitting the billcand to 

restore hi s pay 

4 Cost of the applk ation ; 

8,5 . Any other relief or reli efs to which the applizant 

is entitled In under , the law and equity. 

INVERIM 0  RDER P RAYED FO R 

Pending lftk disposal of the application, Your 

Lordhhips may be pleased to restore the pay of the applicant 

and be further pleased to stay the operation of the order 

dated 7,6,96 (Annexure-7), 

100  4000 

The application is filed through Advocate. 

PARTICULARS  OF  THE I VP.O. 

I-P-0- No' 	4 
	(ii) Date : 3077 . % ,  

(iii) Payable at Guwahati. 

LIST OF ENCLOSURES 

As stated in the Index*' 

Ve xi fi cation. . 
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V EIR I F I C A T 1 0 N 

I, Sh ri Arydndra Nath'Gupta, 'aged about 54 years, 

son of Late Dr. B. S.. GUpta*  presently working as 

Surveyor of Works (Civil) under the Superintending Mgineer, 

. t 

	 Telecom Civil circle' Shillong, do hereby solemn&y 

af fi m and verify that the statements made in the accompa-

nying application in paragraphs .1 to 4 and 6 to =12 are 

txui~ to - my knowledge and those made in 'paragraph 5 are 

true to my legal advice and I have not suppressed any 

material f'acts., 

And I sign this verification on this the 31 s~-  

day of July 1996. 



WVFRN,',1EN'r OF IWIA 1AN1NE_XURE* 	_ Ij 
MINISIRY OF CO, -INVNICATIDIS 

DEPARUIENT OF TELEMIMMICATIONS 
SANCHAR BRAWAN, 20 ASHOKA ROAD., NEW DELAII 

Bated: 4th tbv-, 1994. 

0 R D i R 

Conbeqpent 	on 	the. 	approval 	of 	the 	c.)irpetent 	authority, 	the 
followirrg - Ass ~istant Engineer5 (Civil) have been ornffnt - M to of iciate Av~ 
-Lt-?e 3 cade (2L Lxv ~;ucive. EnQineer(Ci v i I I ­F ~ . 
uxgjneer[HQj in thej pay scale of Rs.30C)0-100-3500-125-4500/- for a period 
of 89 days w.e.f. the date they assume charge of the posts shown against 
them or till the. po5ts',are filled on regular/ad-hoc basis, whichever is 
earlier. 

SI.No. 	Name[S/Shrij 	 Posted - as 	 Remarks 

O.N. Safaya SW(C), TCC, indure. 	Exi3ting vacancy. 

R.M. Joshi ~W(C), 	MC, 	Pune. 	 --do- 

3 . . 	S. 	Kathiresan EE(HQ], 	ICC, 	Madras. 

P. Jayaraman EE;(HQ], ICC,.Calicut. 	 -do- 

P.R. Naesimhan SW(C), TCC, Triv"rum vice Shri E.C.Johan 

G. Seethapathi SW(C)l TM Oubli. 	Existing vacancy. 

S.K. 	Basu SW (C) , 	I-cc, 	J8 ,rhat. 
o. 	Ka 3a t3a 

, 
lani NMI IM'Kanpur 	 --do- 

R.K. Shacma SW (C) 1 0/0 SSW (C) ­11 	Vice Shri Satiry3ra' 
New Delhi. 	 Sharma transferred 

N.A, :rej4ani FE(HQ), TCI-', ANnedabad. ExistiN vacancy. 

S. Joseph SW-(C); TCC, Ernakulam. 	 -do- 

P.'Janardhan Rao EE[HQI I. TCCt Vishakhapatnam 

N.H. 	Khan 'SW(C), 	TCC, Sanibalpur. 	--do- 
i4-. 	TS. Rayriavan SW(C), 0/0 CE(C), Hyderabad. 	-do - 

15. 	H.V, 	Venkat.atamaiah EVC) , Ir-D, My-sore 	vice Shri Abhay 
Kumar transferred. 

16, 	N.K. 	Yadav EEIHQJI TOCt Hyderabad. Existing vScancy. 

17. 	P. '  M~hato SN (C) I 'XC, Vishakhapatnam. 	_80- 

A.N. Gupta SW(C), 1=, Shillong 	vice Shri A.K. GXIgo- 
V'j (C-) 	e-  M c A ymS 	padhyay trwisferred. 

X "%- 	 J- i`16 V.Bcanc~ 
~0. 	t5anai- 	[SC] SW(C), 0/0 CE(C), : Guwahati. 	—1-30- *  

R.R. 	Sorikar 	[SC] EZ[HQJ, 	Tr-C, 	Kanour. j  

Z). 	mistry 	(,1;r-j SW (C) 1 	0/0 SSW ( --) I 	v ic-? Shri 	',).K. 	Verma. 
Calcutta. 	 transfecred. 

R. 	Puniakoti 	(SC] EE(Q]t 	ICC, 	Tcivaj).3rum. 	Existin3 	vacancy. 

B.N. 	Bohaca 	(ST) CE[0')J, 	I-CC, 	Jabslour. 	 -d 

L.C. 	Machaya'(ST) EE(HQ), TCC, 	Bangalore. 	-<b - 

2. ' 	The 	local 	officiating 	arrangement 	are -  against 	the 	quota 	of! 
vr~cancies earmarked 	for A.5sistant 	ExecuLive 	Enrginesrs(Civil) 	[Group 
oZzicecs) 	aj per Recruitmant Rul-s. 	llii5 -arrarigornent will not therefore ,  
give them any claim for continusd 	 against the ~Osts. 



2 

Sbe 	officers 	will 	stand 	auhoniatically' 'reverted 	to the 	pOSt Of 
Assistant.Zng ineer (Civil ) after expiry of 89 days. 

M-ie ab~ve arrangement is 	further subject to the Court cases on 
seniority in AB(C) Grade pending in various benches of CAT. 

With the issue of 	this order of promotion on local officiating 
arrangement issued, on an All India basis r -  all,present local officiating 
arrangements to the grade of EE(C) done at the level of Chief EN 1' n' ee* r s 
within their respective zones will stand terminated. 

Hindi version will follow. 

K; g-.—dwm 	AN 
Assistant Director General[CW) 

!Copy to: 

I. ,  The office rs concerned, 
2. All-Heads of Teleoom Circles with a copy to CAO concerneJ. 
.3. 	All Chief &,igineers(Civil), DOT/cop. 
4, 	A-11, Soptdg- Erqineers(Civil)/SSW(C)-. 

nn, Chandra Lok Building, Janpath, tk-,4 Delhi. 
Sr. DDG(8W)/Director[BWj. 

7 	PA f-n tAu; 	fUDM1 

8. 	Office Order File. 

C.P.S. VEMZ~ -- 
Se c t~iq~ ~icer (CIM; 

91 
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Survoyor of Vorksp 
Telecom Civi~l 6!r6le r  

Shi.l~,on'g'*, 

T 

.el 

1(~ 1-1 

	

NN"AU,RF--. 

Ir 

No. ANG/SW/TELECO14 CIVIL/SH/9 
	 Dated o  the 

TO 

The Su~erintending Engineer t  
Te-lecom Civil Circle #  
Shillong* 

Sub:- 	Transfer' T.A. Bill in respect of .  Sri A.N. Gu~ ta'j, 
Surveyor of Works. 't~ 

.Sir t  
It is brought to yol= kind notice that-I submit,.ed the 

Transfer T.A. bill from Delhi to Shillong on 25siO 
4 

 95. The T.A. 

bill may kindly be treated as cancelled and I shall be jabmitting 

a fresh and modifi6d T.A. bill alongi-rith the su-onorting4ulings 

for passing the bill please. The inconvenience caused.to ~:~~ you is 

regretted please.' 

V-1  

Yours faithfu'll 

rv~ 

A  N GUP . TA~ 



UNICATION3 DEPARTMENT OF TELECOMM 
OFPICE OF THE SUPERINTENDING ENGINEER:TELECOM CIVIL CIRCLE 

SHILLONG., 

NO. 61(10)901TCCISHI ~m' 	 Dated: -~L/5/96 

To, 

,,~
ri 1N. Gupta, 
ri  eyor of Works, 
Telecom Civil Circle, 
Shillong. ,  

Sub: 	Transfer T.A. bill in respect of Sri A.N. Gupta, Surveyor. 
of Works, Telecom Givil Circle,Shillong- Refund of excess 
amount of advance. 

Ref: 	i)Your letter No. nil dated 25-10-95 

~ ii)Your letter No. ANG/6W/Tr,,LECOM CIVIL/S-11/9 dt:28-3-960 

The Transfer T.A. claim vide your letter Dated 28-3-96 

could not be entertainedas per SR 194-A. Your Transfer T.A. bill 

submi ~ ted vide letter dated 25-10-95,has been passed ib~,~ 

for an amount of Ps. 10897/- (Rupees ten thousand i 

eight hundred and ninety seven)only. 

It is noticed that, you had taken an amount of Rs. 2 5000/ 11, 

(Rupees tvr6nty five.thousand)only as Transfer T.A. advance. The 

balance 'amount of IRs. 14,103/- (Rupees fourteen thousand one hundred 

and three)only is to;be recov;red from you. Therefore you are 

requested to Intimate this office within 7 (seven) days whetherAt 

is to be recovered from an -y amount due or will deposit it. in one 

instalment. 

Superintend gr Enr-,,in\,er(C), 
Telecom Ci *I*Circle, 

Shillongr. 
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ANIN:7EXUR5-- 

To 
The Superintending Engineer s, 
Telecom 'Civil Circlep 
Shillong, 

Sub:- Transfer TA. Bill' in respect of Sri'A.N. Gupta j, 
Surveyor of Worksp Telecom Civil Circle r  Shillong 

Ref:- Your No. 61(10)9O/TCC/S11/496 dt.16-5.96 

Sir, 

I am in receipt of above ~ mentioned letter through-whichii ! t 

has been intimated-that the T.A. Bill submitted as on 25.10.95.ihas 

been passed for Rs.iO g,897/- and the balance amount of R,-.140031 

out of N.25#000/- (Advance) is to be either deposited or recove red 

from any amount duee 

-tbat the To k* Billl 
2 	In regard to above I venture.to  submit 

cancelled vide my letter of even No. dated 28.3-96  has been pas ~6ed 

which does not seems.to  be in order. Vida same letter I promised o 

submit the revised T.A. Bill and in case I failed to submit th 

revised T.A. Bill s, I should have been asked for submitting the. 

revised T.A. Bill -and on further failure in submitting revised. *- A. 

Bill the full recovery of entire advance Amount could havi b 

ordered but under no cir 
. 
cumstancesi-the T.A. Bill already cancelled 

can be considered for pass & Payment. 

30. 	The delay in submission of the revised T.A'. Bill was be 

of non-availability of leave Period details which have now bet en~ 

collected from records and accordingly the revised T,A. Bill ' is 

submitted for pass & payment please* 

Bill s, it is learnt th~A my 
4 	On perusal of the sanctioned T.A 

son that 2nd journey to Delhi was dis-allowed probably with.the rea 	q, 

'

I could not bring my family.' Hero I am to submit that my intention 

was to bring my family and accordingly went to Delhi but because of 

last minute decision concerning more pressing family eirciimstances 

the family could not accompany with meo This journey should hot[be 

dis-allowed to the 
. 
disadvantage of the emplo.Yee for which ho ~ 1, 

1 

s 

incurred the expendituree 
j/ 

up 	
contd*#*2/- 

G7 " 

,41 	 N~ 



5- 	Further to above #  the JuSgage transportation charges ~ 
j h a's 

I could not been allowed to.Y3rd of the entitlement since 

br 
. 
ing my family. Here I am to submit that well when unjustifted 

claim can be disallowed g -the justified claim simult-ine .ouslyt,should 

have been added like D.A. for 180 d ays on posting order AoiUxceed 

ing 180 days..In fact this was the pre-2ise reason for the Anc a 

lation of T.A. Bill submitted as on 25.10.95. 

The revised T,A, Bill is enclosed herewith for your. ~,kind 

perusal and pass and payment in order to mee -t the end of Justice. 

Yours faithfullyp 

A 

AJ ."'GUIPTA 

Surveyor of Works(CM 
0/0 1-33uperinteridiha 	e.or, 

Telecom CiV11 Ci'rcle i 
Shillonge  

& 0 * 0 * * 0 



[kft~ ra-f;i- 277 (j)]I[See T. R. 277 Ml 	I (I 

TIM 
Allc)-VWRMC~e ISIXIL f 40031' WI-AMIMIllf er' 

Ift lr~ 	 U-4m k fKq Q'R VRI WMhW 7ftk k Vq it, im RM ~rm' wtg I 

Note This bill should be prepared in duplicate one for payw ~nt and the other as office copy , . 
MM 

PART- A.(To.be.filled-by_Goverammt_lKrvant) 

 Mrr 

Name 0-M 

 q"M 
Designation V'j 

 fqM,-dM k U;M 4U;T 
Pay at the time of trarlefer 

 !jWV?M 
Headquarters 

Old 1q, 

New 

ITT ZFT qM 
Residential Address 

(TO 	K PH N 
(a) Old 

­___(q) RM 

6. 	FMn7;ffTqT 44 M-ta 	qft-4TK 	WRd 4;1. NTM I 
Particulbrs of th-e-members of the family -  as on the date of transfer'(vide  S.  R. 2  (8) V 

am do - 	 qM 	 UTS 
can. Servaut Age 	 RelatiazubiP witb the S. No, 	 Pame 

14 . Iti 0 P 

(~-UPTA 

C-  I t--Q 

C, 

V-1 

YTIZ 
7 

r 

C 	f: 

11 

,TIT  'ff k rn 47h., . " ~ ( ..Iqi 1ki 

PART,  5 
(To be filled in the. Bill Section) is 

Rs. 

C190 %7~1 Rrq qjz 	 .... Vo w4t 

the 	 travelling allowance works out to net enntlement of account of 
as detailed below: 

.............. Rail way/ a ir/bus/stea met fare- 

...................... 	 ft -;ft 	k fVW 	tff wrT ............................ 

i s stfu ql;ozfto set " ZT ........................................... 59 

Road mileage for .................................... kms @ .................. o ................ P/Km. 	........................... 

(q) M;fF;dKT Utz 4c[)O) 
Transfer grant. 	 ................ 

I 
.......... 

10.U....days 	 ~r Transfer incidentals 	(D.A ....... 	 @ -Rs..--& ............ 	 day. 	... 

0e . ) Wt MqM W WrW k f~m t cl 
Transportatiorl of Personal effect ...... 

00 Q0  I 	mc-1- 
!--k 

....... 

Transportation of Private Conveyance 	 ............... 

... 	 . ............. 

(i~) qT3VT 0 ................ M-tv  ................... ik WpTrx fi" TR zim %M7 URTR Eft -(qM 

zr ~'3 -~ lot qft q~K Ift, IM I? 

(9) Less amount of T.A. advance, if any drawn vi 	voucher 
L. date .................. ................ 	 ..... 

.......... T  

----Net  am-ount. Rs 	 . .. ......... 	 ....... 

2. 	 ............. W fEr%-q*zr 	I 
2. The expenditure is debitable to 

	

Nft k WMT;[ 
	

w~7izT OR 

	

Initials of bill clerk. 	 Signature of Drawing Disbui-sing Officer 

gFff 

Countersigned 

	

T 	
zl;r~ %trewriy ik qfff~ 

'f "he:Cbnrr0llirij' Officer 

	

0: 	31 	.9 	Si g~atajj~ o t 

Available from Taneis Sales Corpn. (Old N..e K. L. 9.1t. Co.) 
11 - Mo- Sax-i Road. D.lhi-6 Pb. 234 IV 



Details of iourney(s) performed by Government servant as will as the asciabers of his/her fami 

Arrival—  XIM 
Ig~ wr ar,4 	mi ift ;xw 	elm wrgf 	0 41 

	

'ter 017 	 ' hi dc of travel 6L class 	0. of  fares 	 us, ~!Txrw %rjK 	 rrT 	 0 	 N 	 Fare. priid 	Distsince in 
recommendation 	 ­i LKms.by . road 

	

RIM 	From 	;Tqtz , 	-fo 
Date  Time 	Date & Time 

2 	3 	4 	 5 	 6 	 T 	 8 

	

A  f, 	
-IO.Li 	-rat- I k ,  ~7 

	

'X~  A 	LA, I  , 

	

_Tj, 	
-2.-~ 	 -T-bOdr\,%rj ~ e . 	one 	 Z 

'9 GR 
Rsr~ SIZ.-A 10.,* 1 	 b-ri e- 	 On, 	o I, K.F%.  

I a A - M C 	
1 
-1 g-. 	WA 

, 	
~
, J)W P) - ,, r. fk rA. -m 0,*-1 ,k 	70"t, 	 ?.eD-  K", 

i
S1,  It "'. ­14,11-el(4 

	

c~) 	zp~-W-W& ~ .1 , (. 
I 	 ,-,D 	 —1 ew-C 	 a VO 	9~ 

41.  (,b  PA 	 I -Cis 
-1 (ns 5 	 ,,P.M 	 —, end 	 AD 

f3W% 1\ rvi~ 	 cival-A 

'n  
N 	-Ss tj 
P-we= 

)OX! 	 iAAN 

A2 L9  5  ~R,  /D 

8. ;Uln~ 44 ~r 3jrif wr uM ( -<;~Tfta ;TRrq "j) I 
Transnortation charges ot I)ersonal effects (Money. receipm to be attached).  

. 	 ...... starton 
ftovo 4 

rate Mo3e 
'm Weijhr, Rate 	Amount Remarks. 

From T6 Kgs 
Rem 	PO 	Re. 	P. 

In Z-q ZtTVrT/4TTTC Wl RNRMi, NRk F149 ERWRI 444; 4 UR 44 4 faTURU EIZ 	7.-qWK al~ il~ Fqn 

;ET u4nr *W z : 
Particulso; of journey(s) for which higher class of accommodation than the one to which the Govt. 
servant is entitled was used : 

mr~ff trT ~ffq 	ZrTIF +7 $1 M, 
Names of places aT-( 	 f.-M4,T Zqzfrq fT.M 	q-, EM fquwT 	4Z w4 fzriA qM 	zR AA wil qm In- 

_Wte 	 I( t 
I  1 	0: 	:: 	 _4q7_u3,t_ — -JI-1—Tt , — _Dumllz"  
4= I U* 	Mode of ,conveyance 	class to which 	Class by bicb 	Fare 	a cathled'class--i—I 

F 	To 	 used 	 entitW 	 1:1  . rivalled 

3 	 4 	 5 	 6 	 7 

1C Www'R 44 zi~ M;T ;grzm W W-a Tit 4MIMTrq quq Vfirq;Rt k V;J~;r 4 Ot R~ k ff~ #;S-t 0 	Eff*r1l' 

7UN'd q;X I 
If the Journey(s) by higher clads of accommodation has been performed with the approval of the comPetant 
authority. No. and date of the sanction may be quoted. 

-!W W # M41 4; 4-M TrUq; W to Crt Intlirprilff k ~Ak 
Details of  journey(s) performed by road between places sanctioned  by  rail 

KRI iFT 4M 
Namas of pl~ 

MrW 	 qM 

Dated 	 Fare 'ixi~ 

From 	 To 

C< 
0 

9. wrmrj~,~k -TW ZR Z&Afqu W4.1 
Tro nspor~4,tioa charges of. personal conveyance. 

(Money receipt to be attached). 
r~T;r I 

Mode of transport and station to 
,hicb  transported. 

6ar 
Total 

'~ IfQa F4zIT 71UT t ft Uqj)qjj uiT;rq;T'Kj ~ft Cqjaq WI;T lqjl< flUVEr 	T 9. q~tf 

Cerfified that the information as given above is tiue to the best of my knowledge and belief. 

Signature of Government Servant 

a, 

;n, , 1:1 1):1103 



7tt U;FqaT 4'4 R4 Mq ;gfzrEjT jj ;ft rrt ZrMJWTr~ ;Ruq %ftwill k wTTk;r ?r ;a Tf~ at ~ft *0  Ra  lio Rh ar(lw 
'77" q; ~ I 
If the Joumey(s) by higher class of accommodation has been petformed with the approval of the competant 
authority. No. and date of the sanction may be quoted. 

Detail~ o'f journey(s) ixiformed bv road betwppn hlArPR qnnre;nnoel 1,sv ,;i 

.. ~,L" 

Signature of Government Servant 

i 

01 

7. 	-Tr7  qn 	-.4qT7.1 ertrT qftm7 ;'~ 11;1iT 9 U 	i TM zrmr/z:nW7CfT TJ 51aRT, I 
Details of iourney(s) performed by Government servant as will as the members of' his/her family. 

~~F parturc Arri~ .l zim *t fffld qzt "m 4 g R; 	ft 

SO ME afftw COM 	it 	aulq 
;gfww wr ar;i 

Mode of'rravel &.class 
Rit #GqT 

No' . of Fares 
4KW %rTzr 
Fares pai*d 

fiFo,  Rio it 
Dxxtance in' 

From  of recommendation Ktos. by road 

2 --"M 
Date & Time 

­W4— ~5 

1~k~n a - C'16 	
"i  ', 	

'~i 

, 
50 	tit -,'7 6 

	

t113  A fA,, 	; 

	

ct, 	Rot 	g~al- 

A-M 7 '1 	2) 
-W>ri 
QYi 11 oj 

T 0)<i ii~,k ~j, 
%-hi Ll " 

L4 

FZM (4m ;rzrr4 2F-4) I 
Transnbrtazion. charges ot personal effects (Money receipts to be attached). 

Station 

Nov. Tft fterml. Cate Mode UT Weight Rate Ainount Rernarks 
Kgs ,.- 

Rs. 	P.  Re. 	P. 

t< 	1, 
C) 

Lk IR  crO 10 XIA. 

Total 
9. 	UTrrT;rRT4 :,k M~ Wr zqftrM Erfq,j 

Transport ation charges of. personal conveyance. 
(Trft, 	q;71) I 
(Money rrt'tipt to be attached). 

ZO zrm ;F1 frRT UqT eT.V;T I 

Mode of transport and station to 
which transported. 

AP.Mmnt 

rz, 	ZZ., 
	
4 

fi7 	 ~e qq 4 N;.Twr zr,- 	rK 	 qT-q fkm 
ZrT uraftrr *jrr Z : 	

Z, 	 if 

Particulaw of journey(s) for which higher class of accommodation than the one to whirib,  the Govt. 
servant is  entitled was used 

	

~TWT 4 r~q 	qTF1 -7 UT7 
aT-ov 	Name, of places 	etTzftzj 	 zV 44 4 qM %m 

It  

4WzU,< , 
Date 	 ~ ~ t 	

't + 
0 ofconveyance, 	Cla.. to ~bich 	C12ss'by wbicb 	Fare of the entitled class tic 	­cnntled-~ 

cmn ~:cl  
jFr 	L 7T." 	

rled- 
T  r  

	

—1  2 =~ 3 	4 	 6 
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Rare '4  L  5 perhaps you have not gone thr 
serving ?-or more than 25 years in a trans 
through relevant T.A, rules. Otherwise th 
been raised. It is also clear from the le 
are even not able to distinguish between 
otherwise the points in para 5 should not 
has been properly scrutinised and passo0- 
be entertained. 

ou 
f 6 
es 
tt 
T. 
h 
R 

ANNEXURE- 
__1 

DEPARTMENT OF TELECOMMUN ICA TIONS 
THE SUPEUNTENDING ENGINEER 0- TELECOM 

SHILLONG. 

Dated: 	/6/96. 

Ref-M,  (i) Your letter No. Nil dated 25-10-95 

j ii~ your letter No. ANG/SU/TELECOM CIV 
iii This office letter No. 61(10)90/TC 
(iv) Your letter No. ANG/SU(C)/TCC/SH/ 

nbserv2ti 

Pare 2 	The bill which was passed ?  was sub 
on 28-3-96 t (after a lapse of 5 months) you 
wrote that the said bill shoule be cancelle 
an6 promised to submit a now bill with'supp 
f a iled for the reasons best known to you. I 
informed that the subsequent claim became t 
was passed after scrutiny. 

Para  3 
	

Reasons 
are not satisfact 
became time barred. 

Furthermorep it is being observed 
sundry correspondence seems to justify the 
t o  deposit'the eXC886 and illogical 24vance 

last office or to delay the process of reco 
as the letter date ' d 28-3-96 was given by yo 
Inspection and the 2nd one dtd: 23-5-96 ala 

T.A. on-tour bill only after being intimate 

that too without,supporting -rulings' as pro 
that recovery of the excess amount of advan 
from the pay bill of June 1 96 if not WePosi 

sup 
To 

Cv- 

CIVIL CIRCLE 

,,N,, Gupta, Surveyor of 

IL/SH/9 dated 28-3-96 
C/SH/496 	DT: 16-5'-96. 
Conf/23 WtW: 23-5-,.96. 

16-5-96p the falliouing 

mitted on 25-10-95.;l 'Again 
on your own compulsions 
d, which wos underiscrutiny, 
orting rul ,irigs', which you 
n this connection ytou are 
ime barree. Hence t-he bill 

' I of revised T.A, bill 
n recores and t1 ho claim 

1. 	. 

I gh the rules even after 
rrable job and not gone.. 
e points should noi! have 
or Wated 23-5 -96 t02t you 

T.A. and T.iA. on tour, 
ave been 

. 
raistWo TRe bill 

evised T.A. bill c21nnot 

that this whole proicess of 
unwillingness on y 

I  u part. 
taken by you from,your 

very as informed t you t  
u at the time of Addit 
n9with rovisag T.T*A. Cum 
d about the rL,4COVery and 

'i  mised. You are 2g21n infot .  
ce taken, shall commence 

I  

0 

ted in one lumpsum by you. - . 

SAA 

arintent0li g En n erJC)_ 1  
lecom Civ I Ci r lot 

Shillong. 

OFFICE OF 

NO. 61(10)90/TCC/SH/5_~~ 
To 	

/

SrA. ,IN. Gupta, rveyl  
rveyor of Works t  

a  

aleco 

lecom civil Circle t  
Shillong* 

With roference to your letter dot-ed 
one are made I- 

Sub: Transfe 
Works, 

r T,A, bill in respect of Sri A 
Telecom Civil Circle t  Shillong. 

stated for delay in submission 
ary as-they pertain to y_U V 



A  EXURE Jrj  "n, 	 NN 
ads  the r-ftl 	 Dat 	 Ame 96 

ko 

4j" 
1.1_ JTh  

-Th 	 MEMigers .  
1016com* CirOlOv Iv 

It 
Throgat MPSM 

submitted revised Subt. 	p 	con dbnati(in of Late 
A T*A Bill 

Pleated Siro 

141 th due, odself kindly to 
* 
respect#  I request Your 90  

00131der + 	ol the'r lovinse S 

That sirs, vide my lotter._Oated 2e/o3/96, I reque ted,  8V 

Shillong kindly to cOnc011  thO ;Qa. 
9 

submi d by me; on 25/tO/95 as the same was oar,1i6.r",TAi Bill ,  
4  Jude the D.1  '- or 16t days (out 'a' f AW f 0' late ~Ad omi tted'to inc 

VrAyed him, that I shall be submitting a revised 

Bill 
T. 	4,  But even E~ter.  rpoqiving my lot ter#  zw old T,A 

tMed down under SeR,; 194. and -the revised.bill ,was, 

	

eA 0). 	o!ould Go' encj~qe& Anna=S '-d tOd:  1 	6 	Py vid6: 	or; a 
once wag  go  In g, on as reoexdb 

no _imderstidid Am` the . correspond 
a-late' The original was considered. to. ,  b bill# :h~i it 

b a, revised one was let Y 
- : ~IA.Vas­alreadY'ilith the ,  office 'And 

the reason I rp 'poa~ Was - 

of loave period 'son-availability details 

for the 161 dase (2).  Non-Inc ju6joa of DOX* 

Details of submitasion of Bill 

Date of Jo 	N 1,94 (on promotion for less,. than W 	 inin 16, 
IaD days) 

of 6 month* (11) Date',of COMPlatiOn 

50 

	

6W 'D,atd.'.~of - submission of 	 25 1 10. 
P41 

- 9 6 iData,of letter anco 0 	IJW the. -lot j.4MBjU t-,20S. V  

I n *.b:k~, whic h it should hab bo",, revisei 
sub 

;5 '9 66' an submItted4-;23 to ad DIU v da. by-which the ROVU 
V1. 

:C I 
-t in the ori 5- soft, tta; 	 ginal bit , 

Ro, 	when -it --Wal P 
the !  to Re I d 	amolm th­. ino We D;A~ for t6 a~M' 

j, ­R J,V .- '. 	 a sme vAd paes the ,  bUlt. 	ion 
-could.  -hiver,10M added th 

Ad* Dome  clnjm9# equally  I feel they C~n 1001f 
igin0a bIU- omi -also ..Againeth9uaft in the or 

the. ~ otittO d .11gure 

	

for the 	0  
1-was fully entitled  lude. D.A. ino a itself tending the ban efits by the offt 

GOOP0 . 0f: Ox were 4qery 5t  
oontde,***2/-' 

".g 



For your ready referencep I hereunder submit-MY reply to 

the Superinten ding Engineer(Civil)* Mdll ong letter X09610090/ 

TCC/M/566 dated.07/06/`96 ( copy  of sSig letter in enclOs ed and marked, 

as Annexure.'B 

Para (2). Jt~ vas objected that I did not quote 
the suppo 

.1 
 rt 

ing rulings for submijOiom of the revised billp but it was not so 

h 	ised T.A.' Bills Records. 
The rulinff'was - ~

quoted on the body of t e rev 

may be verified:,, 

Para 	Non-inclusion of the D.A.'for 161 days and 

non-availability of the Leave records in-tim 0  was  the main reason. 

The original bill did not include# the D,A. which may bo...examined 

and consequently justifies the submission of revised T.A.' Bill*' 

Para (4) and (5) 	No comment pleaso.'Kindly therefore #  

sympathetically condone or let the original bill be pass ad taking 

%A 	161 days and 2ad journey performed to bring the familye 

Tile reason.for non-bringing the family is explained vide my letter 

dated 23.5.96 (copy enalbsed.'- Annexure IC 0 ) to save my family 

frea 	likelyhood of starving situation arising out of order to make 
recovery from my pay v. e.f 0  June 1996, 

131 
For kind further disposal* 

Enclogs- 	As above 
With beat regardsp 

Yours faithfullys  

A.S. GUPTA 
Surveyor of Worko(O'p 

0/0 Superintending Engineer 
Telecom Civil Circle s, 

Shillo nee  

Advance copy to Chief General Hemigerp N,E, Telecom#  Shillong 
for his kind consideration please. 

Surveyor of Workis(C)p 
0/0 Superintanding Engineer s, 

D 
D  

6N\U 	Telecom Civil Pirclo o  
Shlllonc-~ 

71A'r 1~ 



FA 7-~-'-XURE--  
DT  ITAII'D, 

-NO, AUG/S;f(C)/TCC/,-, H/PF/29-30 
	

Dated 1 1.706. 

To 
Shrl S.P. Cha~traborty m, 
Chidf General 11-%nagere  
N o N. Toldcom Circle, 
Shillong. 

Subject 	Appeal for condonation of late submitted revised 
T.A. Bill (8 days) and against recovery perfbroely' 
being made from the pay with effect from June 1996*' 

Respected Sirp 

With due reoppot I am ou bmitting the following facts 
to the Appdalant Authority and draw your kifid attention to the appeal 
for condonation of late submitted revised T,A. Bill (which was late 
only by 8 days) made vido my letter NO.ANG/SW(C)/TCC/Sff/PFA5 dated 
14th *Tune 1996o the advance copy submitted to your good-self in 
pa"Ono 

The Superintending @agineer has perforcely atarte& 
the recovery from the salary with effect from June and did not pay 
even a single rupee vi-thout waiting for your docision against aW 
appeal for condonation of b dtWs dola. in - submI8810n of revised TeAe' 

Bill and - evon did not bother to forward ny appeal to your good-self 
for the~, deo1sion, rAlw recovoryshpuld have been suspended till y6ur 
decisions unloss it is not ordered by the Audit but In the instant 
caqe,' ~tho recovery was ordered by not'alloving certain claims on the 
gro 

I 
 und of being t1 time barrod claimaPe - 

The Superintendine Sngineer*bim-self could condone 
8 days delay In submission of the revised T*AO' Bill but since he is 
having a very vindictive attitudes who wnnts to lull me because I 
have raised through my numerous letters renrding Irregularities and 
corrupt practice adopted by the Sup4rintendling Enginnor and hisraost 
favourite-Executive Engineer# Shri Sanjay Kumar, I am continously 
proving to be the stumbling bldck in their unlimited un-fq.lx earnings* 

The above fact is an examle of his high hindodness 
and your good-self can well image thnifhow I oh,11 be able to maintai~ 

two establishments witbAyut salary and thus request youf dood-self to 
kindly condone 8 days delay in submission of revined T.A, Bill and 
oblizeo 

For kind further dispoonl. 

I Vith beyst ra,3qrda, 

Yourn 

A . 3, GUPTA 
surveyor or Worl--a(C) 

o/o SuDarintendiwll Engineer#  
folecom Civil Circles 

Shillong. 



L. 	~., 

A.$. OWTA 
Surveyor of Iforks C 

0/6 Superintendine Magineers 
Talecoji Civil Circle# 

Shillong, L 

I 

'Au -1 

T 	 jt 

C 	respeotftlly submitted to too 

t~" Shri V~D'~ Chow4haryq  Se=otaryp Central Vigilance ,  
Commissionp Birgftr Housep How Delhl—1 with ,  

~ 'relevent corronopondened for Me informati On an 
-necassax7 action tleasq. ~ This xa7 kindly be read 
with 	 AN/ lottak 20~ 	;SW(C)/SWTe2ocon/PF/96 ry 
dated 14.W96 	Ris Itind attention Is &ava to. thel 
2anguga usedg 	the 3 	printonding Raginser 9go UP 

"GWo, specifically In the tent Iwo letter dated 7. 
1prographs and can judge himself that mdar vhat 
tortureous conditions I = working tdth no prool- 
pitate,  action against those,',economio offenders an 
out-laved (Dacolto) persona*' ,  

2~ Uri NO*' Chatreivorthy, Sr. Deputy Director 
PAX & ftneral(BY) o  6th Floor 113hanchar Bhoons Now DeUd 

with relevant correasponfience for kind iafqr~fttlon 
to lull d necessary action* Such high handed-ness 

meAs beesuso of in -,~ctlon scainst the provon ecV-
nomic offenders fol which - the Administration Is 
solely responsible "' 

3e 	Shri ' K.Rt Mobbarivalep Deputy Direotor General(Tigot) 
Telecomp Sanchar Bhavan g  'Ilow Delhi with relgrant 
correaspondence for hie kind information and necep~ 

Gary notion please, 
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0" 	 RELATIONS VvITH AUDIT 	 RULE 87 

OTE 2.—A Disbursing Officer must not, when a - retrenchment is 
ordered, enter into any correspondence with.either-the Audit Officer/ 
Accounts Officer or the Government servant concemed; it is his duty 
simply and promptly to carry out the orders-he has received, and to leave 
the per-son aggrieved to refer the case to the proper authority. 

NOTE 3.—Repiae. ntations and. -protests againa retre ~nchments ordered 
by the Audit Office/Accounts, Office may not ordin ~rily be considered by 
the administrative authorities if submitted later than three months from 
after the date of receiptof the intimation by the aggrieved Government 
servant. This provision does not remove from the Disbursing Officer the 
duty of enforcing immediately the recovery of a retrenchment order under 

- this rule. 

Recoveries may not ordinarily be made at a rate exceeding on& 
third of pay unless the Government  servant affected has (a) in receiving 
or drawing the excess acted contrary to-  orders or without due justification 
or (b) taken an advance for a specific purpose, not uLilised it for the pur-
pose for which advance was sanctioned within the prescribed period and 
failed to refund the outstanding amount within the stipulated date. 

A register in Form A.C.G.-60 should be maintained at the 
Disbursing Office f6r recording all retrenchments ordered either by the 
Audit Office or by Departmental authorities, all advances made but not 
adjusted and losses, etc., affecting the balance of the office. - It contains 
columns specifying the name and office of the person from whom the 
recovery is to be effected, the. nature and amount of the overpayment, 
advance or loss, the method- by which the amount has been adjusted,- the 
balance ,  outstanding on the 31 st March, and or the initials of the Head 
of the Offict for testifying the correctness of the entries made therein. 

In the case of defalcation or a loss, when authority is received for its 
writo-off, the fact should be noted against the original entry in the Register 
and the, number and date; of the order cited in support of the adjustment 
made. Recoveries of losses should be credited in the accounks. and the 
necessary entries made in the Register. 

NaTE 1.---~Disbursing Office'
. 
 mentioned in the above rule refers. to 

'Drawing. Office' in case of non-gazctted official& 

NoT.& 2;--Therduty of the Head of the Office for checking the correct-
7esq of enuies made im the Register of retrenchmentg and initialling them 
m token- of such check may ,  be performed. by an official not below the rank 
or junior Accounts Officer or Lower Selection Gradc cadrr- This deler-
gation is subject to the condition that the Head of the Offiw shall remaiu 
responsible for the proper maintenance of this Register and he shall check 
at least ten per cent of the entries made therein every month and initial, 
them in token of having done so. 

Deductions on account of sums disallowed from pay bills should 

ffinade strictly in accordance with the instructions issued by the Audit cer/A so t Officer. The recovery of a sum disallowed from a pay 
CO 

L  

CANNNNEZRE-  16 
ItULE 93 IJ RELATIONS WITH AUDIT 	 49 
bill may be made from the next pay bill,.and of a sum disallowed-from. a 
travelling aHowance bill, from the next payMent'of travelling allowances; 
but sum  disallowed from' a traveWng allowance bill must be recqv~red in 

. cash or from, the pay bill when the Government servants concefn ~d does 
~not, within a month, present any other travelling allowance ciaii~i 6' om 
which they can be recovered. 

The Audit Office/Circle Accounts Office deals with Disbursing 
OfficeKs direct in the matter of objection statements or audit memoranda 
aAd each department of the office issues separate objections in connection 
.with the audA work done by it. 

NOTE L—In the case of P. & T. Offices.which encaslith'eir bills in the 
disbursing offices specially as mentioned in Appendix. 10 (not p led) of ments/h  
this volume, the objection state 	alf margin/audit memos, arising 
out of audit of establishment and contingency bills would be-  addressed to the Heads .  of Offices concerned. 

NOTE 7., ­It should be noted that in respect to the obje 
I 
 ctions-a rimg 

out of the audit of the pa ~h accoun'ti 
' 
of the Railway Mail Service, th ~e 

Head Record Clerks to:5uperintendents in charg ge of Railway Mail'Service 
Divisions who rendei the cash accounts twice a month are regapoed as 
DisblArsigg Officers and the instructions in these rules are applic le to 4b 
them as wqll.. 

NOTE 3.-~4kjections arising out of the concurrent test-audit of the 
initial accounts-and records of the Telecom Stores Depots and Factories, 
their administrative offices and Accounts offices are addressed direct to 
those offices by the Resident Audit Officers working under the control ~of 
the Director of.Audit, Posts and Telegraphs, Stores and . ..Workshops. by 
means of irregularity memos. 

.91. Not prv'zt~4 

The objection statements are prepared by the Accounts Office in 
duplicate both the copies, viz., (1) a pencil draft, and (Z) a car.bonised 
copy being sent to the Disbursing Officer or the Head of OffiCe, :as the 
case may bie. , Tlao draft copy should be retained as an office'record, while 
.the ~qarbonised copy (which,alone will be signed by or on behalf of t~.e 
Accounts Officer) should be-rptii-med to the Accounts Office with reply 
neady. written in ink againist each item of objection. Copies of these 
replies should,t>ekept onthe pencil copy for future reference. 

If Disbursing Officm or Heads of Offices are dilatory in returning 
objection statements or in settling objections, the matter will be -r6p'orted 
by theAudit Office/Accounts Office to the Head of the Circle conce med. 
In the case of an officer habitually delaying the return of objection state-
ments, a special report will be made to the Director-General. A report 
will also be made to the Head of the Circle in the case of any irregularity, 
forming the subject of a retrenchment which is considered of sufficient 
importance to be specially treated or to require the intervention of a 
superior officer. 

4 
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Cle, 

IF-I -TRATIVE TRIBUT,  Ab THE CENT" L 

GUI,')A:HATI  "B  "-~ICH 

7 .. In the ml-J.1jer  of 

O.A.Yo.136Z96 

Shri Aryendr-,,'~ I.T;--,th Gupt ,-,  
Appl  i C " -.ff.l 

-Versus- 

Union of India & Ors. . ..Res ,,)ondents. 

- A I'D - 

'r 	 -
I , In the m:-  ul'.er  of 

'ritten St - ,tement or. beh,lf of 

the Respondents. 

! 7  Shri C."I"lliurmu, Vioil::,nce Officer, in t`ae 

office of  t'iae Chief Gener,, 	11.1 	 Telecom, 

Shillong do hereby solei-Ilaly -,ff -lLrm _nCl decl'-.re :o fcJi-lows:- 
I 

That :~ copy of coplic: ~,Iv- ior, -' - on--  itla -,rl _j 	r.D  VI 

d by this hon'ble '"ribun.-Il h, - ve been served order passe 

I-I -Don the respondents :,-,nd being cclle d upon by tJ~i s 

Hon'ble Tri'bunal I - nd beiia.- :-,uthorised by the cwipet- ent 

, ~-ut,laori+y I do hereby file thi s ritten `+ ~.-tement :-,s 

C or., 0 111 1 . I . It, . 0 
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common one and say categorically thot save nnd except 

whnt is admitted in this Oritten st-tement, rest rulay be 

trected na total der.i,,.-.! by : ,,Il the respondents. 

Thot with regnrd to the contents made in. 

pnragr ~ phs 1,2,3, nnd 4.1 of the application, the respon-

dents hnve nothing to comment. 

Thnt with regnrd to the contents made in 

po . ragraph 4.0 of the applicSion, the respondents beg 

to stAte that the applicant is presently working as 

Zurveyor of Works on offici---,ting bnsis for a period of 

89 dvys. The officiating post of the applivnt is a 

Clnss I post, but the substputiye post of the applicant 

is AAW which is a cl ~ss&I post. THe vpplic7nt wns 

originally promoted temporqrily as Surheyor of Works 

with effect from 21.12.94(A/r), for 89 days and reverted 

on 27.2.95, copy of which is annexed herewith ~nd marked 

7..s Annegure RwI.  Therefore, he was Asstt.burveyor of 
I 

Works for the Delied from 17. 2.95 to 27.2.95. Therefore, 

the substontive post of the Applic ~nt is class II post 

md officioting post is clnss I post and th"s  prnctice 

of promotion on officicting bzsis for 89 d.lys -,-nd 

reversion is still continuing. 

Th"t with regnrd to the contents mnde in 

prrngrnph 4.3, 'che respondents have nothing to coEment. 

Th,-~,t with regnrd to the contents Eade in 

pm ~graph 4.4, the responde.,rits beSs to st: -,te th: -,,+. :n 

amount ...... 

T., 777777 	 ~ m'. jr- 
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­,mount - of ~!s.32,000/--; wl-s s,. ~nctioned -s Transfer T.A. C 

Advance which included P6.7000/- as p--y --dvrnce. The 

-1pplicant, h--.d st, ted that 	alt-  hough the applic nt 

was entitled in term of c_­.lculaticn ri,~ de by the office 

. ~t New Delhill which is objectioil~nble bec,-,.use normally 

the ­ 	 U _L ­dv,~_--.nces are sz.,~nct -ioned on receipt of ~,,Dplic l-,tion 

from the officer but in the instant c,.-.se the c-1culation -

of Tr:--nsfer T.A. Adv,,-.nce ,,00el-rs to h-: - ve been made 

without getting ~­.ny _:.pplic,.,.tj_on nnd after the calculations 

r,,, -. ,%.de by the office the ,.-,pplic:-,tion for Tr-,--nsfer T.A. 

Adv,ance w,-,is given by him . In the instant-  c:,,s e , i- -J S  U 

revealed from, the office order d,-.+.ed 10.12.94 of SSW I  

Yew Delhi +hat an adv. , nce for two months p 	V _:~y w-s +--ken 

by t he appl i c. ,  nt whe r e ,-,.s i n tr ~ns f e r c ~_s es two -.! clat las 

p;_~,y udv,-:ince is norm, :,~,lly not z:.dmissible, copy of relev -,nt 

rules CITFR 223 is -,nnexed -.nd marked as Annexure R-II. 

This h,-..s h,-~-ppened bec -,use the aT) -,)lic, - nt himself h:.~,d 

processed -the crse ond misled -the s,-.nctioning aftthor -ity V 

fcr irregular sanction. 

The , lic- , nt ,-ras entitled to ,-. single second ~PP 	 11 	 V 

A.C. j-',-,,re from New Delhi to Guw- ,,h---,i l  single ro:-,d mile:ge 

from Guw---hr.ti to Shillong :-. ---d D,-ily :-llow_-nce for one 

month ",s the tr.-nsfer not exceeding 180 d,~.,ys is to b ,,. -  

trL-ated as tempo r-, ~,ry tr,-,nsfer (SR I - 1.14 (2) ). This 

its !-~Iso very pertinent to note +Qh,-.t the applic - nt is 

trying to misle.,'d the 1-lon'ble Tribun,­ 1  by s,, .~Ying he ' ,. - -s 

-ccepted nn . -.dvf , nce of ~%25,000/- but he ~ ct  u ,  lly too' U 

zn advance of 2.3.32 ) 000/- wb-ich v,, -,s inclusive of .-.dv. , nce 

of two months r)7 ~y i.e. :s.7000/-, copy r,.-F' which is _rne.xed 

herewith. . .. .. 
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writing a letter instead of submitting the bill f or 

the -,dvciwe which he h,,, d taken keeping the ,--,dv ,,.nce 	with 

him  for.r.ont.1-is together. Instead of writing c- letter 7  

he should have submitted the bill immediately f or adjustment 

of Trans f er T A. --dvomc e dr ovorn by hi m. 

-d to the contents mr-de in 9. 	 Th,~jt with regar 	V 

p,,jr_..gr:7. -ph 4.8, the respondents begs to st,-)te th:-t the bill 

w.tlls p, ~ssed I-a,,-.ving a syripnthetic consideration for the 

nrds to the provision of S.R. -plic-nt giving due reg, 

194 - A, copy of ,-.%.n extract 
I 
 is rr-:nexed herewith ~?,nd m-Irked 

sons put forth by the aDplic -,--n7LU as Lianexjare  R-IV. The rel a 

for non-submission of bill were not s atisf 1fclory :.!Jid were 

therefore not accept,,,ble. 

It is further submitted th,-It (i) the 2nd 

-1;-6 hd 3rd journey were disallowed becLause he did not bring Q 

his f ~,mijy (ii) thc,,t the lugg(,-I.ge was restricted to 1/3rd 

of his f,--,r-nily ,-.s per Govt. of India, 1-iinistry of Fin-.nce 

O.M. 1To.394,3-E ,.IV84 d,-~ted 1?.10.84 cnd (iii) the ~~.Pplicr-,.nt 

w~t,s Isked to deposit the excess amount of ,L-.dv-.nce. The 

cuiDy of 'he 1-fores-nid 0 	 exed herewith and marked .14. is a.L."n 

Painexure 

io. 	Thnt with regard to the contents made in 

p -., r;-.gra-,Dh 4. 0, 1  the respondents h,: ~ve nothing to comment. 

11. 	 Th-,-~t with re&~rd to the coritents made in 

paragraph 4.10, the respondents begs to stL ,.+Ve t"i-1-t the 

. 
pplic.7..,nt h0ld dr lt.wn excess Transfer T.A. -~dv-nce. As such, 

the excess Transfer TA .--..dvance w, ~s recovered frotn him 

7 - I  ftE)T 0 0 # 0 9 1P 9 . t, 
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a. f t e r f i nal i s, - Uion of --ccounts of his transfer TA. 

he claim subsequently submitted by him w,--.s tir_.ie-b,-rred. 

Therefore, there w,,n,s nothin.,  to be shocked on receiving 

-the order- ofF" the recovery as he w,,
.~
s informed e ~ -.rl ~ er 

vide Respondent Flo.4.1 s letter 1ITo.61(10)90/TCC/6h`/49G 

dated 16.5.096 n.nd finally he irins informed by Respond,ent 

'--ted 7.6.95. I.o.- vide his letter Yo.6I(10)91/TCC/SHh/566 d_ ' V 

-n for ur,.-,nsfer T.A. h,-,d become time-barred : , fter The c1nit 	 V 

15.11.95 itself. 

Th -.t wit ~-i reg,.-Ird to the cc.ntents m: ­de in 

D ~ir,.--.gr,aph 4.11, the respondents be ~_' to state that the vppli-

c,,--nt had_­,ddressed an F.Ppe,-i-I to Respondent, 1 7o.13, whi ch 

w!,-,s forwarded to him with_necess ,,.ry comments by 'Iles -0 ondent .Y 	 - 

T,'o.4. An .- ,.dv,-.nce copy of the s,,:~me w,.-,-s alEeady sent by 

the ~ ,-jpplic ~~.nt direct to the Respondent TTo,.3. 

Th:it with reg ­xd to the contents m. ,,de in 

4.12,,the res -pondents begs to state that the 

bill dated 23.05.96 w.--I~s R time-b-'-Yred bill .,nd the bill 

d  -ited 25.10.05 which wos ,jLre: ,,dy ?-ssed and further ­~ ction 

on +,h:,,t wn's being, taken. His -,ppe,-,l datued 24.6.96 after 

due processing w,,-,.s for-orarded to Respondent No.3 with 

necess*--,.--.-, y cour,,ments. 

Th,-+ with reg,', , rd to the contents m- ,,de In 

-te -th,,.-,+ the P
.r ­ -r ,ph 4.23, the respondents begs to s+, _ 	~_' !~' 	, 

bill of +the v.p­o1ic --nt wo-s duly considered by Respondent No.3 

a reply i--i:,-.s issued on 1.8.96,copy a --I-nexed 

whi 
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which was also -  vindicates the scrutiny nnd action trRen 

b y t h e TR e s p o i id e nt N o .4- , 

Thnt with regard to the contents mi ­,de iri 

p'.-.ro,gr,­_iph 4. 3-14, the respondents be ggs to s+., ,.te that the 

recovery .  of +.I-ie Tirnnssfer T.A. is governed by Rules 410 

of . P&T F.- H.B. 	Vol.I, copy _-i~nexed herewi.th  end 

r,n..-,.rked ~,,,s Annexure R-VIIo The Rule 87 of the F.E.3. 

I 	Vol.I, is rel,,-ted to audit recovery -,.nd not to the *recovery 

of outst,-,,nding Trcnsfer T.A. Adv.-nce. The ex-oi ression of 

lic-qDriciously :,ndin colourable exercise of power" as 

expressed by the - applic,­,nt is highly objectiohable. 

Th ~ with reg-.-.rd to the contents m ,-,de in 16. 	 t 

4.1 .5, the respondents begs to state 	the 

~-.,pplic-nt h.---.,s not quoted the Ruling under which he wz.~nts 

to c,'et -6he clel.:,,y condoned by either the Respondent Fo s -

or Respondent, No.4. As 'Der  SR 194-A, the right of Govt, 

s e r v a nt to T.14. including d ,-,ily allo -aance, is forfeited 

or deemed to have relinquished if the cl-aim is not 

preferred within one yenr from the d.,-+ _,ve on which 	becrtme 

due. Th-ere is no Drovilsian f or condoning of delay by 

,iny iuthori+y. The Respondent Ho.3 vide his letter 

dated 2.8. 036 h.1- -Is informed the aPplic'-.nt on the simil ~:.r 

l ines that his a-meal for condonv..-,tion could not be 

-cceded too 
I 

27. 	 Th ­,~t ~iith reg, ~.rd to the cop-tents rni,,-de in 

p~_-Irangrnph 4.a6 ~ the respondep:'-s begs to st,---+-e thz ~ ' the 

'Pplic'~ -~~nt h,-d f,-,,.iled to deposit the excess orrount of 

Trcj,isfer T.A. ,kdv_-nce +. ­~ken by him in one lump sum inspite 
Of *so . 0.66 
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of in-forming him twice in the mon -L, ~h of' 11: ,,yI96 -n-nd June 1 96. 

The recovery w, ~.I.s st--.,.,rt ed f rom the i-,r;onth of June 196 only. 

The :-,c+wion by F,es -pondent IETo. ,~ t--ken w, , s well in cccord ~ -  ce 

with the relevIant I'Lules -Ind h.-s beei,. vindic-ted by the 

Respondent 11"o."D to whom the ,,,.opeal W-11,s M-. 11de by the :~,-I)Pli c -ant 

28. 	 Th,,.-.+. with reg, ~ -,-rd to the contents 	in 

5.2 of the !,~pplic- Jon, the respond, ei -its beg to 

-i,,-.+ -- he order d,, 	 --.nd 7.6.96 —re issued s+ --te 1,-  1 - t L, 	 ,~+ed 16.5.96 

considering o.1-1 the relev, , ,, .xit Rulir.,-,,-s on the subject. A-11 

the 	 were done in accordance with relevant 

Rulings before p-ssing this orier. The expression "in colour- 

,ble exercise of power in 	il..ost Lhigh-hnded 	-,s g 

stilted by +,he 	 ,--r-e highly objectionnible :-nd 

the -A..p jp-jLic,,-nt. Linbecomin- ofi the -p,art of U 

~ 	
I Th:.-t. with re~~  rd to the contents minde in 

5.2, the r ~, spondents bets to st: , te th.--.t F',ule 87 

of P&-T F.h.B. Vol.I kis no be.,--,,ring on this -oresent ct -se. 

with regard to -15he contents ff.,-de in 

5.3, the respondents be-s 14- o 	 the 

--)P,  i C r,+ 1-1: 1 s V --:- no U-15hor -ity to dic+ , .:te  his Controlling 

Officer wh—' ougiat to be done -,s 1 ,ie h,-.d 	the 	v-ice 

for the transfer T.A. 	should h ,,. -ve been -.ccounted for 

by him in !,.ccordI-ance 	the 1-1,ules. 

Th, ~t with reg,--Ird to --.he contexits m-de in 

5.4, ti-le respondents begs to st.-te th ,,,-,.~ the 

ur,--nsfer T.A.bill of -,,-,he applic:-,nt w,- --s 110+1 ;),, -,.ssed in 

unholy h l ,,,ste. The bill s -iabr.itted by laim on 25.10.95 

:and o . * * * # 
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and Ppssed on,1445.96. The word "unholy" used by the 

applicant is highly prejudicial. 

That with regard to %he contents mAde in 

f 	
pnngr ,  ph 5.5i the respondents begs to st: ~,te th,--.,:t, the 

cinim hns to be preferred within one month from the Ote 

on which it became due nnd there is no provision for 

condonationof deloy by nny authority. The claim for 

trinsfer T.A, became time-barred after 16.11.95. Further, 

it is stated th: ~,  the delay of 8 ci,-n,ys ~:.s ccicull-:.ted by 

the a,, )plic..--.,nt is not correct vs the delay in submission of 

transfer T.A. claim,  is 189 d.,,:-,.ys. 

Th,,--t with reg2rd to the contents made in 

parngraph 5.6 1  the respondents begs to st,, ~-,.te 	there 

is no provision to wait for the decision cf o.ny,  

in czse of recovery of excess Transfer T.A. advancc. 

Thot with regurd to the contents cade in 

paragraph 5.7, the respondents begs to st7to thqt as 

stnted in par --1.gr- ~,,ph 19 --.bove, it is reiterated that the 

urovision of Rule 87 of P64 FHB Vol.1 does not relate to 

recovery of TrInsfer T.A. advance. 

Thil with reg--xd to tho contents made in 

p:-,ragr ~:~ph 5.8, the respondents begs to st.--,te th ~ ,-, ,'t t he 

Respondent To.4 has not infringed any fundament7l rights 

of the' upplicont. he Ws disc ,'.-,~~-rg:~ed 1~-is duties -,i.s 

Controlling Officer in Accordance with relevant rules. 

I 	
Contd/- . 
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26. 	 Th:_' ~+ witah reg:%rd'to the contents m, ,:-,.de in 

T ~, , 	- 	 'I 	- 6 of +Vhe cn.pplic ­:tion ~ the respoidents begs, 

to S -u'--te th: ,.t the remedies s6ught for by the 

p 	 - nsf er e unj us t ­.nd im, roper. The ap-plic.... t got his tr,_, , 

T.A. ClAvance s-:31nctioned irregul-,rly -,,~nd be did riot prefer 

his claim for the _-dvance t: , ken in due time the'reby compelling 

the 17~uthority to recover un,' ~7djusted -~ roiourft from the net 

drawn s,­,l,_­iry of +.he , 	-plic: , nt _P_ since he did not de -oosit 

the excess 	mouirt. of ­ dv,­ nce tal,~en by him. It i_s, there- 

fore, submitted th,­OC, the ~ ,,pplic:-.nt is not ei -titled for 

,~7,ny relief. 

2?. 	Th,, -.+. with 	to the contents m:-,de in C) 

7 of the rpp!.J.c ,,_tion, the respondents begs to 

s t .,te th ~~ tiiese c,,re m tter of record --nd no reply is 

required. 

28. 	T11 1,-0-  vjith reg—rd to the contents rrv-de in 

8 of the applic,,-7,tion, the respondents be,--s to 

st , te +vh:-,t -15he ­,pplic, ~nt is no-V entitled for any relief 

bec ~,-.use of the following g-rounds 

Th-,." the :_-I:r)plic!_, nt h,-- ,,d t,-Ren tr ­.n.sfer T.A. 

of ~~s.32,000/_ inclusive of p., ,-,y -,, ,­,..dv.,­,nce of ~~s.7000/_ 

f or whi ch he 	not ent. itle d in -.cc or-  d: -_nce with _Rul es 

223 of G.F.R. ~ copy of which is : ~?_i.xiexed herewith :,-,nd ri:-,rxl :ed 

R as Annexure I-VIII. 

If the bill d,:~­'-- --d 25.10.911-3 w~ ,?,,s t- o be caincelled, 

t`rie ei-..tire 	of tr : -nsfer T A . , ,,dvoice oulc h-ve been 

recovered.....,,,. 

X, 

41. 



recovered as the -,'Pplic ~ -,nt hl--,.d flailed to su.br-At his 

revised tr, -l-r-sfer T.A.bill vrithin the time limit prescribed, 

in .-,ccord:-Ince with 23.R. 294- A. 

Th-,.;,t the ­,,pplic ~ i_nt diC_;' not subr.--dlt his Transfer T, 

4 th T.A.Bill in -:~ Ccorc.i.._Jice 	ti-ie G.R. 194 1, :--iici kiis claim,  

for ~ preierence of (D.A. 	time b ~'_Irred. 

That there is. no provision of condoniog  the 

del---- ­ s -oer SIR 194" A by -x1y y 

Vap.t t- he er-tire _i~,rocessing of the Transfer 

Occora: ~ nce with relev, -.n-',-  rules. T.A. 	was ~ione in . 	 ­  V 

Therefore, the depl-,.rtment is not-  li',_1 , Ole - ~:'o beal n_ny cost 
I 

of the -.Dplic,-.~ti on. 

T~i,-.t the 	 is not entitled to -.ny 

kind of relief whl-,,tsoev ~3r. 

That with re ~~ :-rd - '~.o ­,he contents m,-:,,de in 

a -Us beg to st-ite -, lD lic -t ion. :r',  s p on. ~ en p-r ,ig ,,ph 9 of the 

th , t the - -o-- 	of the 	 h, -,-s been dr ~_-_wn ' -,s usu-:1 y 

- 	- tie urc--djus -led Tr ­ nsfer T.A. Adv ~ --­ ce w- ~,.s recovered '!~nd 1V 	 - 	 V 	 - 

from the net drawn s_­ !, ~Iry of the -p J I P-Lic-irt. ­,s he f ­.iled 

to deposit the excess un,­Ajusted : ,.d -v.,.-,nce '-, s ner  -Rule 410 

of Pc-',.T F.K.B. Vol.I. 

Thr the !)resent 	 is i"11-1-conce -i'ved 

of !,,--,,w 11nd mis- c once ived of f.--, ct. 

Con+vd/- . 

lliil:ll,illli ~~~~ ''Iii'll rM I rM., 

11 
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31. Th: ~
+ V there beiric,  no ~,,ny 	cl-,.use 	of 	,-ction 

the is 	li,,,--Ible 	to be rejected. 

T ,,,i: ,,+, the respondents begs to submit th,..%t 

t he un;-, -djusted .-,,mount of Tr:'Insfer T.A. -,qdv:--,nce h ,s rightly 

-nd leg, - Ily been recovered -s there is no provision to 

w,-,,i+v for the decision of crw 	in c ,,-.se of recovery. 

T~i~-t the present, .1pNID -, ic,,,,tion is 1i., --,ble to be 

dismissed solely on the --round th ,  t the cl!Am f or transfer 

T.A. of the a-pplic.- --.,nt hq-,d become time-b-rred --nd t"here is 

Lao provisioi, to dondone the delay ir. sucla c ~--~ses, . 

Tlliat the p-resent .ppILJ',-c: tion is without any - u 

merit ,, nd hence i+ is 1i - -'I.e to be rej ected sur., ruiz~rily. 

Th ~-71~t the Respondents cr, ,,.ve "'Le.-ave of this 

Hon'ble,  Tribu4,-,l to file written st-,,te, ,,.ient in ,-.6c,,ition 

if  this Hon'ble Tribuni-I so di.rects. 

1 	1. this -vir-itten st ~ -,.teimenta -*Is filed 

bon~fide .tnd in the interest of juctice. 

Ver—l -r-icJ ,tion  ....... 



A),  

V E R I F I C A , T 1 0 N 

I~ Shri C.Murmu, Vigilance Officer, in the 

office of the Chief Geherz:.,l 14"--nager 2  N.ETelecom Circle, 

Shillong do hereby solemnly 	firm -nd decl,-.re th;~ t 

the ~ contents rl,-,~de in potragr, ~~,ph I of this Written St,-tet',Ient 

~~re true to my knowledge ~ nd those m,-de from p~ - ~-,rc graph 2 

to 29 are deri ~ved from recorJs which I believe to be 

urue and rest are humble submissions before this hon'ble 

Tribunal. 

A173 I sign this Verifi.cl-tio,n on this Xa l~h-  day 

of SeDtember 2996 tit 	 0 

D E  P  0 F B  IT T 

Vig1fance Officer 
COG-MOT., shi#01719 
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CEN,'TRII tUvII-7,TISTRATIVE TRIBTFAL 

GUAIAHATI  BENCH 

In the  m,~-~,tter of  : 

0. A. No. 13  6Z9  6 
endr,,-~ Fath Gupt l,-,, 	Appl ic.-;,nt. 

-Vs- 
Union of Indio & Ors. ...Res ~)onclents. 

- A IPM- 

In. 'the m,atter  of : 

Additional Written ;St. , tement on 

beh,aif of the respondents so f-,--.r 

p7X%a 4.8 of the 

I, 8hri C.I'Turmlu, Vigil,:,nce Officer, in the 

office of '~~he Chief qener,-.l kirn,1:,,ger, J~ .,orth E-ster Telecom 

Circle, I-.')hil.long do hereby scier,,,.nly -ffirm 	decl,,-,re 

f ollows 

Th,-,-,-t the 	St,-,tement on be0h,-if of the 

liesiDondents in det- ,.iled w ~ .-,.s submilated on 20.9.96. 

Th ~-'It the alleg,, ,-,tions levelled 	the 
—4 .11  & 4.14 

respondents by -I.- he 	 in 	4.8/of the a. ~plic,,.-.-t, -Lon 

n6eds further clar 4Lfic,.-,-.tion -,,nd hence 	is filed 

L I S .. 0 0.. 0 
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0 
PO 

as Addition-A Written St,-,.tement which runs as follows. 

T ho.t in ip ~~ra 4:.8 of the vT)plic:_ , tJ_on, the 

h--s contended before this Hon'ble Triburmci 

+ -t due to lilst minute changes, he c(uld not bring 

	

h , 	V 

his fcmily !_-,nd hence his 2nd and 3rd journey should not 

be disallowed. But in f.act, he did bring his f ­,mily in 

October'95 I.nd sent back in November'95 --nd he c1nimed for 

Home Town LTC for the year 1994z95, which was allowed. 

~ If at all he wanted to bring his fai -.Aly ;,-~s per tr-ansfer 
'

I  

~ T.A. he.could have sought permission from his Controlling 

OfficEr .­ s six mon-Iths h,.-.d expired. Thus, the a ~)plicant 

is trying to mislead the Honlbl'e Tribun'ai for -his 

-1 journey undertaken. per s on_-I 

That with rer,'.ard to the contents r,,i.,.de in 

p-ragraphs 4.11 ,nd 4.14 of the application, it is 

further stated thE~u' the contention of the applic--int 

thr,it his claim for DA comes out to be for 261 d::~Ys is 

not cor -rect as he h,-s 7,,lre—:7dy t,,, ken DA for 47 days in 

Jn,nu,_-t,ry'95 ,-,nd for 9 d:~,,ys in August'95 while on tour. 

laso he has been on EL f or 22 &~ys in Februnryt95 ai:d 

f or that DA f or 2.4 d.,,7s (with pref ix/suf fix) can not 

be admissible. 

Th,-,+- this Addition ~-.l Written St.-tement is 

f iled bon-I ide and in the interest of j ustice. 

Ve r if  Lc ­l i on  ....... 
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I, Shri C.Murmu', Vigil,,ance Officer, in the' 

office of the Chief Gener-1 ! ~":inagex Telecom, North 

E.-astern Circle Shilicnr,  do hereby solemnly n.ffirm -nd Z3 

dexl ­~re t1i,-.1t the contents m:7,de in ~ P~ '%_r,,~grc~ph I & 2 of 

this Additional '.~ritten S'.,­_te ,,*,1ent are true to t-,.y knowledge' 

-nd the contents m ~~de in -,~~ragraphs 3 & A  , re derived from 

records wh -'.-ch I believe to be -Lrue ---l'ld -par,~-~b,-rLph 5 is 

humble submission before this hLon'ble TribUIIC,.l. 

AE"D I sign this 'Verific.ation on this vO~-  dcy 

of 	 1996 	Shillong. 

D E  lia, 

Cfficer 

CI O. 	 shi:llonr 


